. exnlain as to why the applicant  should be giuenz?ppaintment.

S
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in harngss on 174111987, The anrlicant's mother Smt, Gulaba
Devi, on 21.3,15%0 sddressed an application to the Additional
surveyer, Map Publication { Rspandent Moe 2} praying therein
that a suitable appointment on compassionate ground may be given
tn the aoplicant. ©n 24,3,1990, a communication was sent by

the Additional Surveyer General to the applicant's mother
stating therein that it arpeared that three of the sons of

the ladv{ exgept tne apnlicant) wha already 8D emplcyed'

in Governmeht lervice . she wasy therefore, @alled upon to
an

fn 2 .3.1950, Smt. Gulaba Devli sent a reply stating therein

that she was dependent upen the applicant along. Thereafter,

A

on 74.1.1001, the Additisnal Surveyer sent a compunicaticon to
Gnt, Gulaba Devi stating therein that tha matter had Deen

fopsarded to the Birector, Surveyer Gensral of India whakinturn
raised the objwction:“ Tt may also se indicated as to how the
family i= manaqging or hes manaced after the death of the
duceasod employes end whether 1t has indeed fallen inte

indigent gircumstances, warranting compassionate aseintance’s

Ty 284741991, ‘mt, Gulaba Jovi cent a pommunicatian along ‘with
the detalls: af the asarts and 1iabilities of her late husband,
According to these documents, her husband received Hs. TD,QSTf—
touardsa ﬁ.G.E.G.I,B., ne, 3240 towards G.FoFe and s, 17553 towards
D.LeRelGa 5 the total Rse 41,516/ =, It also shows that the
applicant has rpent RS 2,000 - appraximately on Pineral rites
@88 Rs. 35,000/= approximately on marriage of my daughter and

Re. 1500/- on cloths etce dhe nas stated that the family

pension anounting o Rse 477 = is only the source of her
1ivelihood and her son { the applicant} .18 unemployed » 0

9,3.1391, the Additional Surveyer of india wrote back to the
that ] .
applicant's motherégfter due® consideration ap the file containing
da
the prayer that the applicant may be given fouiteble W@m

Q\Q Contd «ootn/=
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.appcintmant hag been olosed. Thersafter, the applicant's
mother again made a repressntaticn and finally on 27.2,1992,
she was informed by the additional “urveyar that he did

not consider the case of the applicant fit gnough to be
frnruardad for the ennsideratinn of the Survayer Genéra] of

Indias

S That applicant has come 1D ta this Tribunal after
tha receipt of the afnrementioned order dated 274241392 of

" the Additional Scurveyr General of India.

fie 1t appears from the cerrespondence that ensued betueen
¢he applicent's mother and the department, that tha Surveyer
senoral of India 1s thaéfompatent autharity to deal with the
application for giving /suitable employment to the applicant &

As already indicated,the surveysr General had made certain
quaries uwhich had been replied by the applicant's mother,

In the noomal COUTSE, the renly givan hy the applicant's

mother should have been foruarded to the Surveyer Leneral

l

of Indin ss hewas @88 in seisin of the mnther, The
additional Surveyer has no jurisdiction to getain ~ the

application given by the goplicant's mother, The result is that

the authority competent to decida the matter has not given
an opportunity o apply his mind on the request made by
the applicani's mother, The Additisnal Surveyer Qﬁj had no

jurisdiction to close the case of the applicani,.

Te This application succeeds in part. The Assistant
surveyer General is dipected to forward the papers along with
the Bxplanation offered by the applicant's mother to the
sur@ayer General of India within a period of 2 months from

the date of receipt of .8 pertified copy of this order by

Y
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him trom LChe app Licante Thereattel, the survsyer General
Tnds 3 <l R et 2 ita matter by a 9 O - T
Of .Lskcu,o‘ Sﬂal.!_ dJ.Si,)OSG of the me tter oy @& S‘.)G:.tx.\l!;\ﬂf o) der

within a period of 1 month from the date of the receipt of

the paepers from the Additional Surveyer General of India,

He shall-communicate his order within a period of 10 days
from the date of passing of the same to the applicant,
8. Thecapplicant is permited to sent a certified

Yy

India by registered post.

Qe nis application is finally disposed of with thes

o

D

directions, There shall be no order as to the costs.

(n,u.)




